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(d) whether complainta have been
lodged by the General Insuraim 
Coiporatipn the Union Trust ot
India both having big stake in the 
company;

(e) if so, what are the complaints; 
6nd

(f) whether t)ie former Directar has 
been arrested aJso?

THE MINISTER OF EDUCATION. 
SOCIAL WELTAHE A.ND CULTtTRE 
(DR.PRATAP CHANDRA CHUNDia):
(a) to (c) & ( f) . On the basis of an en
quiry into the affairs o f the company 
under the previous management, the 
Government nominated Directors have 
reported that Shri Sudhir Kapadia, a 
tfmner Director of the Company had 
defrauded the company to the tune of 
Rs, 2,47 crores. In pursuance of the 
First Information Report filed on
5-n-1977 with the Commissioner of 
Pohce. Bombay for initiating appro
priate criminal action against the said 
icrrmer Director and others, Shri 
Sudhir Kapadia was arrested in Sep
tember, 1978. He was later released on 
l>ail and the Police investigations are 
5till going on,

(d) and (e). An application under 
Section 408 of the Companies Act, 
l'*56 was made jointly by the Unit 
Trust of India and the General In
surance Corporation of India address
er) to the Company Law Board bring
ing out various irregularities and acts 
of mis-management committed by the 
previous management. The Company 
Law Bnard appointed 8 Directors on 
the Board of Directors of the Company 
bv an order dated 11th July. 1977,

Gases Penditip  ̂ in Supreme Court and 
Hlffb Courts

1211, SHRI GANGA BHAKT SINGH 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether Governmetit are of the 
view th it IS.OW) caues have been 
pending since loi’ g in th? Supreme 
Court and the various Hish Courts of

the country because there is a great 
shortage of Judges in these Courts;

(b) if so, the number of posts of 
judges Iring vacant in each o f the 
High Courts and the Supreme Court 
upto the 81st July, 1978 and since 
when Mid the reasons therefor: and

(c) the time by which these posts 
are likely to b3 filled and the rea- 
soaj for which these have n*)t been 
filled so far?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR,PRATAP CHANDHACHUNDER);
(a) The major reason for heavy pen- 
<ieticy of cases in the Supreme Court 
and the High Court is the heavy in
crease in the institution of cases over 
the years. The institutions increased 
Trom 3241 in 1960 to 14507 in 1977 in 
Ihe Supreme Court and in the High 
Courts from 3,6,'{.00I in 1972 to 4,54.733 
in 1977 without proportionate and 
timely increase in the Judge Strength,

<b) A statement containing the re- 
duisite information is attached. The 
main reasons why some posts of High 
Court Judges are still vacant are that 
in some cases proposals have not yet 
been received from the State authori
ties and in some others the consulta
tion that are constitutionally required 
are going on.

(c) Steps to fill up these vacancies 
as soon as possible are being taken. 
Proposals which have already been 
received are being processed. The 
State authorities have been reminded 
to expedite recommendations for 
vac.incies for which no proposals have 
so far been sent. During the period 
1-4-77 to 25-11-1978 as many as 90 

,fre?h appointments have been made to 
the High Courts.
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SI. No. Name of the High 
Court

Noiu of 
po»ts o f  
judges 
lying 
vaoni

Date fioro which posts are 
vacant

Remarks

I Allahabad a
a Andhra Prade*h a

3 Bombay a

4 G<>uhat . . .  3

5 Gujarati 5

6 Himachal Pradesn t

7 Jammu and Kashmir 1

g Kamatkka a
9 Madhva Pradrjh . n

10 Madras • a

I I  P u n ja b  3

31-3-1978 and 4-4-1976

15-7-1978 «nd 17-7-1970 Sinco filled i p
6-4-197(1 arid 13-7-1378 Since filled up
18-7-1977 , 1- 1-1978 & 6-4-1978

a6-9-i975- 3'-5-t97(>. 5-10- 1977,
38-12-1977 and ia-5-1978

ao-a-1978 Sinre filled up

8-4-1978

57-1-1978 and 97-4-1978 Sinre filled up

aO-a-1978, 6-7-1978 ft 17-7-78 Sitice filled >ip

a9-5-»97& and 15-7-1978

9-9*'977) i-ti-if)77 & >7-7-1978 Two \ rrrreif - h.ne
siiire been fille'i up

SUPREME COURT OF IKnTA

Before 31-13-1977 the sanctioned strength o f the Su]>eeme Couit vih'̂  13 irvch'diup li e
C W ’ f  Jtn'i'-e;."  In view o f the lo id  o f  \ifork with the Supreme Coi:ri theformei Chi< fji^sii' r ofltn 'ia  
had suggested an increase in the strength o f  the Judge,', o f  tr.r S u pn m eC ou n  by ai ifa>t 2 ni| »ha( 

(eitclud n? the C h i-f Justice) Jeould be In positiim. In view o f their sing trend In .m iitn iitn  
arrears to meet possible requirements o f  the future and ihetefrK to tin n< < d f< 1 Ti j i : ! ;  1 <n
a ^ in  after short period the strength o f the Supreme Cotirt Judges wa* in o  ejis'd to 17 (ejtduding 
the C h ief Justice^ by the Supreme Court Judge* (Number o f  Judges; Amcndnicnt A ci. 1977 whith 
received the assent o f  the Pesident on 31st December, 1977. For the pre.sent is  judges (excluding 
the C h ie f  J u s tice )  have been appointed as proposed hv the C h ifrju5itie  of India

AppUcationa received unAcr MRTP
Act for Manufacture of Essential 

Articles

1212. SHRI GANANATH PRA- 
DHAN: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state;

(a) the number of applications re
ceived by Government under tlw 
MRTP Act from the period April 
1977 to October, 1978 and the number 
o f  applicBtiona rejected during this 
period;

( b )  the names of the companies and 
their proposed activities for which the 
applications were made;

(c) whether it is a fact that some 
of the rejected applications contained 
propoGalg for mamtfactuie of essen
tial items, like Chemicab, Aluminium 
and pesticide# etc.; and

(d) if so, the reasons for discouraj- 
in ; the manitfacture o f such items of 
esaential nature with private invest
ment in Bueh a way?




